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1. Shri G.G. Aladekatti
Group = D
Central Telegraph Office
Hubli
Dharwsd District

2, Shri S.M. Doddamani
Advocats
No. 4, 2nd Floor
SSB Mutt Building
Bangalore - S60 009

3. The Director General
. Telecommunications
Sanchar Bhavan
New Delhi - 110 0O1

4, The General Managsr

' Telecommunications
Karnataka Circle

Bangalere ~ 560 009

Commercial Complex (BDA)
Indiranagar
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Respondent (s)
V/s . The Director Gemeral, Telecem, New Delhi & Z Guo

S. The Superintsndent
Telegraphic Traffic Divisien
Hubli - 580 020
Dharwad Dietrict

6. The Dirsctor General (Posts)
Dak Tar Bhavan
New Delhi - 110 001

7. Shri M, Vasudeva Rao
Central Govt., Stng Counssl
High Court Building
Bangalore - 560 001
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3, On or about 4.5.1988, the applicant and one Shri
S.N. Harlapur, also working ag a Group 'D' employee at thé
Hangal P.0. of the Postal Department by their seperate
applications, sought for mutual transfers from Hubli to
Hangal and vice-versa., On receipt of these applications,

the competeht officer had referred them to the Directo;

General (Telecommunications), New Delhi (DGT) for prior
approval which had not been received by him so far and
thaerefore he had not acceded to their requests. Hence this

anplication.

4, In their reply, the respondents have resisted this

anplication.

S« Shri S.M. Doddamani, learned counssl for the apoli-
cant, contends that prior approval of the DGT was not nece-
ssary and the authority to whom ths applications were mads,

being himself competent should have granted the applications.

6. Shri M, Vasudeva Rapo, learned Additicnal Central
Government Standing Counsel, appearing for ths respondents,
contends that since the transfers involved ‘. fzsrs betuween
two separate and distinct departments, approval of the OGT
as also the Director General (Posts)(DGP), W5TE necessary

and the references made to those authorities was justified.

7. On the applications made by the ap...czant and Shri
Harlapur, the General Manager (Telecommunicatiocns) and Post
Master General, Karnataka Circle, who are th= Heads of
Circles have referred their request to the DLT and DGP

before whom the matter is still pending. .. ... these
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authorit;es‘taka their deéision and communicated them to
the Heads of Circles ip Karnataka, it would be in appro-
priate for us to examine all the gquestions raised in this
application, except to direct them to take an expeditious
decision on the same. On this vieuw we decline to examine

all other questions and leave them open.

8. In the light of our above discussion we direct DGT
New Delhi and DGP New Delhi, to examine the cases of the
applicant and Shri Harlapur for mutwual transfers and

communicate their decisions to the heads of circles to

enable them to decide the requests of the applicant and
Shri Haflapur with all such expedition as is possible in

the circumstances and in any event not later than 28.2.1939,

9. Application is disposed of on the above terms. But,
ih the circumstances of the case, uwe dirsct the parties to

bear their own costs.

10. Let this order be cdmmunicated to the respondents

and also the Director General (Posts), New Delhi for.nece-
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A CENTRAL ADMINISTRATIVE TRIBUNAL -
" BANGALORE '
DATED THIS THE 29TH DAY OF NOVEMBER, 1988
Hon'ble Shri Justice KeSe Puttasuamy, Vice-Chairman
Present: , and
Hon'ble Shri L.H.A. Rego, Member (A) -

APPLICATION NO. 1165/1988

Shrl Go&o Aladakattl,

S/o Giriyappa N. Aladakatti,
aged 32 years, Group 'D',
Central Telegranh folce,
Hubli. . coee Applicant.

(Shri S.M. Doddamani, Advocate) .

Ve

1. The Director General,
Telecommunications,
Sanchar Bhavan,

New Delhi,

2, The General Manager,
Telecommunication,
Karnataka Circle,
Bangalore-9,

The Superintendent,
Telegraphic Trafflc Divn.,
Hubli. ccee ReSpOﬂdentS.

(Shri M. Vasudeva Rao, C.G.A.5.C.)

This application having come up For_hearing\to—day,

i7z2~Chairman made the following:

ORDER

‘@”\Thls is an application made by the applicant under

: LUP 19 of the Administrative Tribunals Act, 1985 (the Act).

/2. Shri G.G. Aladakatti, the applicant before us, is

tendent).

office of the Superintendsnt, Talegraph Oivision3 Hubli (Superin-
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3, On or about 4.5.1988, the %pplicant and one Shri
S.N. Harlapur, also uworking as a Gr#up 'D' employee at thé
Hangal P.0. of the Postél Departmenk by their seperate
applications, sbught for mutual tr#nsfers from Hubli to
Hangal and vice-versa. On receipt;of these applications,
the competeht officer had referredptham to the Directo;
General (Telecommunications), Neu éelhi (DGT) for prior

[
approval uwhich had not been received by him so far and

therefore he had not acceded to their requests. Hence this
| _

application. ' *

|
4, In their reply, the respondents have resisted this

application, !

I

5. Shr; S.M. Doddamani, lea#ned counsel for the appli-
cant, contends that ﬁrior approvaﬁ»of the DGT was not nece-
ssary and the authority to whom Qhe applications were made,
being himself competent should héve granted the applications.

C
[

6. Shri M., Vasudeva Rap, l%arned Additional Central
Lovernment Standing Counsel, app%aring‘For ttz2 resoondents,
contends that since the transfer# involved ¢: '.: fers betueen
two separate and distinct deparﬁments, approval of the DGT
as also the Director General (Pésts)(DGP), WE=TE necessary
and the references made to thosé authorities uas justified.

|
7. On the applications ma#e by the appircant and Shri

Harlapur, the General Nanager-(Telecommunications) ahd Post
Master General, Karnataka‘Circ”e, who are thes Heads of
Circles have referred their request to the DLT znd DGP

before whom the matter is stil# pending. . .:i these
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